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CENTRAL ADMINISTRATIVE TRIBUNAL, JABALPUR BENCH, JABALPUR

Original application No. 584 of 2003

-Jabalpur, this the 16th day of september, 2004

Hon'ble Mr.m;Pfsingh, Vice Chairman
Hon'ble Mr. A.K.Bhatnagar, Judicial Menmber

Anand Mallah,

son of Buddhalal Mallah,

aged about 40 years,

working as Hospital Attendant,

Health gentre, Central Railways,

Damoh (MP) o APPLICANT

(By Advocate - shri P.K.Mishra)
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S,

6.

VERSUS

Union of Indisa,

Central Railways Board,
through its Cchairman,
New Delhi,

Divisional Railway Manager,
Central Railways, Jabalpur.

Chief Health gfficer,
central Railways, Jabalpur.

Medical superintendent,
Central Railways, Neu Katni Jn.
Katni(MP)

Assistant personnel gfficer(Ka),
Central Railways, Jabalpur,

shankarlal Jalwanshi,

son of Kaluram Jalwanshi,

Field yorker, Railway Hospital,

Jabalpur (Mp) RESPONDENTS

(By advocate = shri H.B.Shrivastava)

0 RD ER (aRA41

8y M.P.Singh, yice Chairman-

By filing this 0a, the applicant has sought the

following main réliefs =

"i.e essseestorissue a direction in favour of the
applicant directing the respondents to promote the )
apPPlicant on the post of Field Worker considering him
as senior and further the reversion of the applicant
to the post of Hospital attendant vide order dated
17.6.1995(ANN- A/3) be quashed with immediate effect.
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iis eeee. to direct the respondents to give all
consequential benefits to the applicant from the
date of his reversion i.e, 17.6.19953 which he was
getting on the pest of Field Worker at the pay-scam
of Rs.950-1400/- till date;
iii. to quash the order ANN=-A=-6 dt.21.5.96 as it
has been made effective retrospectively and also
quash the order dated 11.12.2002(aNN-A/9) passed by
the non=applicant no.2."
2. The brief facts of the case are that the applicant
was appointed in the Railway service under the respondents
in group'D* cadre on 14.12.1984 and was promoted to the
grade of RsS.2610-3540/- as Hospital attendant Grade II in
restructring scheme w.e.fs 1393+ The applicant occupies
a place at Sr.No.8 of the seniority list circulated on
16.10,2000, whereas the private respondent no.6 is shown at
Sr No.4. The respondents have notified 3 vacancies of Field
worker in the grade of Rs.950-1400/- inviting the application
for Group D employees, The applicant has applied for the
aforesaid post and was appointed on the said post. Thereafter
he was reverted back.to his original place and post at
Damoh vide order dated 17.6.95(Annexure=a-3). Aggrieved by

this the applicant has filed this OA.

3. Heard the learned counsel for the applicant and
respondents.
4. We have given careful consideration to the rival

cdntentions of the parties, we f£ind that in order dated

1.2.P93 (Annexure~a-2) whézein it is clearly mentioned that

the post of Field Workers are f£illed up on ad-hoc basis.

The applicant has applied for the said post and was appointed
on the said post alongwith 2 other persons, Subsequently, out
of 3 posts only 1 post remained continueﬁand other 2 posts were
dispensed with, Therefore, 2 selected céndidates were
reverted back to their original department and the applicant
beingi@nior to private- respondent no.6 Mr.Shénkarlal Jalwanshi
WEPBRX was réverted.ﬁ; the original plasegéaé post at Damoh

vide order dated 17.6.95(Annexure-a-3). There was only
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one_post of Field Worker at Jabalpur and the senior most
private respondent no.6 was retained and other 2 persons
were reverted back. It is seen from the seniority list filed
as Annéxure-R-l that the private respondent.no.6 is the
senior most. Therefore, the respondents have taken action
in accordance with the rules and laws We do not £find any
illegality in the action Othhebrespondehts; Accordingly,
the OA is dismissed. Before we may part with the order, it
is observed that the applicant had worked on the post Of
Field worker on ad-hoc basis for a period frém 16,2,1993 to
17;6.1995.' Therefore, as and when the vacancies of field
Workers occur., he may be considered on the ad-hoc basis

against the said post, There ., is no order .as to costs.
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